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Raipur, the 2Ist October 20§1
NOTIFICATION

No. F-10-30/201 }/CT (R¥V{47).—In exercise of the powers conferred by Section 74 of the Indian Stamp
Act. 1899 (No. 2 of 1899), the State Government, hereby makes the following further amendment in the Chhattisgarh
Stamp Rules, 1942, namely :— )

AMENDMENT

In the said rules.—

In Rule 27-A, for Lhe words “Chief Comrollt:r Re\. enue Ofﬁoer of the Division™, the words “Commissioner of
the Division or Officer so appointed by the Stale Government, by notification in the Official Gazette™ shall be substi-
tuted. :

By order and in the name ot the Governor of Chhattisgarh,
: XAVIER TIGGA, Joint Secretary.
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